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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

TRANSFER PETITION (CIVIL) NO.1942/2024

NISHA PETITIONER
VERSUS
JIA LAL RESPONDENT
ORDER
1. This transfer petition is filed at the instance of

the petitioner-wife, who seeks transfer of Matrimonial
Case N0.327/2019 titled “Jia Lal vs. Nisha”, filed by the
respondent-husband under section 13(1)(ia) of the Hindu
Marriage Act, 1955, which is pending before the Principal
Judge, Family Court, Gautam Budh Nagar, Uttar Pradesh. The
petitioner-wife has sought transfer of the above case to
the Principal Judge, Family Court, Hisar, Haryana.

2. As per the averments, the parties got married on
10.05.2005, and two daughters were born from the wedlock
on 21.01.2010 and 23.12.2013. Both the daughters are
presently under the care and custody of the respondent-
father. The petitioner-wife seeks transfer of the above-
mentioned petition, inter alia, on the grounds that she 1is
unemployed and has no source of income and that she has an
imminent danger to her 1life at Gautam Budh Nagar, Uttar
Pradesh.

Notice was issued and as per the office report,
service is complete, but no one has entered appearance on

behalf of the respondent-husband.



4. Since the allegations made by the petitioner are
uncontroverted for the limited purpose of this petition,
we are inclined to accept the petitioner’s prayer.

5. The Transfer Petition is, accordingly, allowed and
Matrimonial Case No0.327/2019, pending before the Principal
Judge, Family Court, Gautam Budh Nagar, Uttar Pradesh 1is
ordered to be transferred to the Principal Judge, Family
Court, Hisar, Haryana. The records be forwarded to the
Transferee Court forthwith.

6. Having regard to the fact that the parties have two
daughters, who are now at an impressionable age, the
Family Court at Hisar 1is directed to explore the
possibility of settlement of the disputes between the

parties through mediation before it proceeds on merits.

............................ J.
(NONGMEIKAPAM KOTISWAR SINGH)

New Delhi;
January 09, 2025
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Transfer Petition(s)(Civil) No(s).1942/2024

NISHA Petitioner(s)
VERSUS

JIA LAL Respondent(s)

(IA No. 162621/2024 - EX-PARTE STAY, IA No0.162622/2024 - EXEMPTION
FROM FILING O.T.)

Date : 09-01-2025 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE SURYA KANT
HON'BLE MR. JUSTICE NONGMEIKAPAM KOTISWAR SINGH

For Petitioner(s) Ms. Supriya Juneja, AOR
For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1. The transfer petition is allowed in terms of the signed order.

2. All pending applications, if any, also stand disposed of.

(ARJUN BISHT) (PREETHI T.C.)
ASTT. REGISTRAR-cum-PS ASSISTANT REGISTRAR
(signed order is placed on the file)
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